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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 1012/2019
ANAND DIVINE DEVELOPERS (P) LTD. Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)

(FOR ADMISSION and IA No.111487/2019-EX-PARTE STAY)

Date : 13-08-2019 This matter was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN

HON'BLE MR. JUSTICE SURYA KANT
For Petitioner(s) Mr. Joel, AOR
For Respondent(s)

UPON hearing the counsel the Court made the following

ORDER
This Writ Petition is disposed of in terms of the judgment

dated 09.08.2019 passed by this Court in Writ Petition (C) No. 43

of 2019 entitled Pioneer Urban Land and Infrastructure Ltd. & Anr.

vs. Union of India & Ors.

Pending application also stands disposed of.
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COURT MASTER (SH) ASSISTANT REGISTRAR

Signature-Net Verified

Date:

itally S\gﬁe by R
RAJA]
: 20, 8.13

17:04:27]1S]
Reason:Er



		2019-08-13T17:04:27+0530
	R NATARAJAN




